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T afavfa sik Rt 9
fegET
Has, 8 7T, 2024
A afevfe ik ffma 9
(Fasr e Rae =) (geavew) fafaw, 2024
., /CATST-TAE/STA/2024/166 —aTE, ARG Sfasd v AfHwT ae sfeaf=am,
1992 (1992 =T 15) T 4TI 11 TAT &TT 12 F AT Ii3T 41T 30 F TZT TSI hl TS STRFAT T TTRT Fd
TU, TAERT AT YA o @faes o (R seee Mae =) fafaam, 2014 #7 &7 Fores #39 &
foro Rrterfea faffms aamar g, srata-

1. =9 TfF=Er & ard afaqia =i AR 9 ((REa e [ =) (w@earee) &=, 2024
FaT ST T |

2. ¥ AFTH TS H 396 THIAT g 6l arg § AL i |

1698 G1/2024 Q)
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3. W afayfa siw fAfawa e (R seee fMaer =) @, 2014 F,

(1) TfF=w 2 ¥, su-Efaaw (1) 9, @< (F=) & o\ % FEfeiad @ & ST, $&idq,-

"(Te) “Fre” AT "R Teee Reer et #T AF g - FrS UAT oFf7E, S R F w9 v |7 Aaernt
FT IS T Fh TATH FUE 9T AT ITH SATT 6T LA 7T 8, qATreh 39 The F R
TEae "ty (i) arfe g3t (g &) ST @96 3T 36T e BT o1 79 (79%), #i7
TH q¥g | UH Aot 7 39 guirl i & araaeT grar w8, g 3= "9t arfs % yag
T TASTHLT o FTHERTST AR T¥ IAHT I [HFAT 721 ST |
TSHT-1.- = FafagHt = g, fe a1 Rae s Faer =9 # gier $i 721 S ar
forer zeee Maer e arfaer g, e ek 2= ARt F steama-Vig § a2

TOEHLO-2.— 9T &l ¥ w4 & forw, vagrr ag wg frar amar § & == At &
AT, ST AT e geee gty (F9fat) oy wdedt § aur S yaee FwAT 8 7
et w1 afdsfaat (Rerfidien) & Torwer 2T & a1 372 sfagfaat s w41 g, 39 fe
a7 et Twee Aaer =19 AET 9T ST

(2) TAE-VIF F & AT TeAT-VI| & T2, Maferiad srear ST SITui, 72id,—

"EA - VIE
e Sl 7= Qe

AT T
263. =4 fafawt F gragmE, e 1, 1V, V T geam VI F [FfFaw 22 1 =59, 7979997

TRITT Glad, G AT WA T I AN B, T9d FoF T 1 § Fre Y wragm 7
TAT

g ag T = TATH=ET & a0 TEgEi & agd et Fel W e & "THgER" AT VAT w1 S
FaT 7 8, S A § Fg AT SATUAT T B 3T " e & A gaast wr S

STYET 2 |

gfRsraTd
26%. =9 AT § 5 ersai et i afeArure <1 T €, ST A a9 I FHGAR 5 T2, T aF

o ST T2 T AT T 21, Sl 3T S T5a1 TS AT 372 TEIHTL AT ST, -

(F) "FAT TFIE" FT AT - AT § AT T UHT FOT, ST 1T 3T FHAET 112 JA10
T T AU AR TAT ITF T FFT 9 F7er [aer 1 Jga+9 F¢ T Iq6
TISTHT o TR 9T FY;

(@) "ferteE qEEd” (JE-ATEd) FAF § - Tead (YE-ATeId) 7 ag Zear o fofee
ST H A 2T AT o o A ;v 7 fergm v Er |
TOERIT.- TH FLATT F ATy, "orfae @ &1 of § - 7o & T@r v g,
Araearze 71 e e o wfmt fr g4, fard s (e fuite),
LT T faat, gomET o (S0 f3e) o gt Siagfaat 7 gete T,




[9TT HHl—aTE 4] T T TSI © T 3

(M "Ere ST wEe Qe A Y 7 - 9g G St AR 267 F 3u-fAfRaw (2) F aqEn
T IT U | AT ThIAT % dgd (Ha9rehl & 9T JeT0;

() "SR FT A B - B T A L1E G 39 AEATT % qgq ATs e UHT T Thid,
S qga 3T SRS ATed |t (T TUN A1t / TEdET) F U REe gee
Toferat arfs gt ST

(F) "EhW ¥ yEdTa sErEs (SR ST STFEe) fT 94 § - UHT FS et o
T FT TEATT TEATAST AATAT ST AT 39 A § ST 6 S [ 78 g
(Arfew), ais (FFe), s a7 9w e aree g], e IRw arm s
T Tohelt 0w it Al § T9T R0 (SITHETT FT) AT v, LI a0l ULreneT (TEdTd)
& ST

(%) "TR9TT SRS AreAw” (FHeret wi Aifgewer) AT wHATE” w7 oA g - A VAT AT
ST @ e W Az A S R O e A wEeE e (e
afsafzadl) 21, 4w s feft e gre w8 §5ft 7 wwrs € € ar s Bl e
ENREL AR C AT
(®) "HETEY (ZED) FAA T - AT VAT & BT T (Re=y =) &,
1993 F Tgd a1 | ThreeY ag =Tl (2&4), S == fAfa=ei % e, gfeeameni &
2T & =1 T TATer fe ToT STt TRl it g9t e = (252) # @)
e Al A= e 1 e FaT

26%. (1) VIS 3T FAA T & T § TSTE R0 THIMTT T 0 ST gq Saad, =T (3€2) Hl
A 7 Faer yaee g == At fi aqgsi-1F #§ U gu wiv—= § R s s
S a1 IHT T AeE B (ST AeTs qgl SITUIAT) TET 1 SATUIAT, SET 24 fEAfaaat
T ATL=T-lIF & ok T T g

(2) are, Magt & Zat 1 sz F & o, Fe =i 7= e % (F o a=qmasii &
Fool H o % o T =aiRe &1 s &7 T, i = TIemrd 30 T i S
FTAT AR T o arfs oF a7 T T |

(3) @rE IO HTIA Wa fhu S ¥ o= & & o == v § & g2
FUEATAT I L T |

CIECIRIGESS
26%7. (1)  +ATH (%) Tl THTMTT T&T9 FhT ST % 32T |, T8 3T THT A1l T T RS o1 9¢
YIS ST AT T2 F T (2€2) F FTHRTST o6 Torgret | ML FHTAT A& 2 |
(2) 9T U T Il T SATIHRAT 9 Tdda TG ST o471, ae [oferiea 0w 1
(F) MAEF AT (3€) T AT TaeF ST 3T T (2€2) T AT A o forw a7
T gEaras (o) fBftea =7  awg 8 ol sfafaam, 1908 +
AT o dgd Trorea [T 4T &,
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(=)

=79 e (g% €1) § g7 o AT 1 g1 o SaeT o7 3297 =4 [Agat &
AET U T U H ATerH ThIH ATHRT GIE AT HHATA LIS T FHTHRS AT g, AT
e == fafaaet o st =T it Rt #1 off [ G @ e,

= fffgwt F 9Er g o weha G2 % a9 vedE o =T (@5 f
qIHFT AT ATt AT SR T-31 2

IBEEIRECETERC L K: I

(i)  9TS =T TEHL UM Y& FohU ST oF Tagr § fh ST a7el srerae
T T TR o YEAT9 TSl § 98 AT6-9T% Soord (6T 127 21 foF R
e I g,

(i)  TAaer yagF it E-ATeTd (Fead) 79 F FH 19 U2 €99 Al 2

g T2 T a9 yggd it #9 F 7 I FAUAS w94 A AT
(Fead) wifsrfea forfae qeast % =7 7 21

(iii)y  TAFer waeF F ura et Teee e § A1 et Teee o § wufet anfy §
ferer =fe 3 (T AASTHE) T FF T FH a7 qU[ HT AAT 3l
g T8 T afe fRerer g IUIh STUeT 1 QT A § T899 2, a1 98
FH T FH 3T UH THI-H2 & J&F ATeh (il Gstde qoqi=a) Fah F4am,
S Tme Rt zeee o ® a7 R veee o § gttt srfe & e
AR FA (S HASTHE) FT FHH H FHF 09 a9 AT AAT &

(iv) THaer gag® & Aeesl § 9 77 ¥ F7 g Haas @=a [ g 6w
s, Femfeafa, el v e = | T v e F vEgs 31 [a
Tarer o (Haerd 7 gl 3%

(v) a9 gags F =T (@) F 9Ty A gay #w (Teeeie Aasie
wiTHe) fFaT g, e =7 Bt F sqar Fe vyggs fi Sreaiat
=7 A ok ST = Er;

T (252, Haer e AT TgAR (T4 / AHIHUE) 7 35

B ST 7 e At Tt v &7 =6 § et off gReams & oo BT @
FAeaTF FT TAAT | IFAT HATTAFRIL AT Fle AT SATTHIT 7 2h, TAT el i

3T AT S & whm § gfHel F F a9 g6,
THI & Te® ACeTH % AT ST Il o STITT | 3l 3T THAA Bl

A o Thoree FohT ST o Sag | sfaad Hd 997 T 5417 & 347 21 14 grer
ST AT i FAT-FIT FHT H;

FleT &Y 7T e Ja1 e T 7 de F g 9 g s
e T (wegadt) @™AEw, 2008 [H&T (SeXHISa<re) W, 2008] &t

Fg=I-Il 7 30 gu ATESt & Sqa ‘ST a7 3tHa AR 8,




[9TT HHl—aTE 4] T T TSI © T 5

(1) T A 3Ee M =T AT Fle ST TAA e F &G H Toree? [0 [ & dae
H THTMS Y& 0 ST g SEE s AT e ST " e F TR, T 3%
fAernt T Tge Feft BT 3T S Areed AT g ATHSE AT AT ) ST

() FAT e AT R s AR arfereer (Weredt st T |ie siw '
e a1 Fre =i w=rer T2 F T2l T20aT 396 GUadhi (SHeY) a1 et *

g el srfafaaw star s9% dga ST o o &fe=Et (GEereE) an
TR (AFAY) F TEd e AqTH AT HATS 6l T2 2 |

srfaRes TR S weAT, T 3T 3 sl gfafAfae

26z. (1) 9T, ToreeY o SIT9 & e # fohU 70 oaas 9% FrdaTel ®3d & 297 | oash o T8

Tg T o6 ag UHT ST TEQd e T TTSIHLT <, ST AT 7S il ST=Lf ol |
(2) ST Y= FFU S % "oy ®§ gfe 91 i ST o9, 97 98 Areed A7 Ik Rl

sTtersRa stafater st srfera wfafAfeea 3q a1 F awer grior g9 F forg g w9 |

JUTOTTS T T St i ik

263. (1) @IS, TH a7 | S 81 S 9T [ 79 TH AT | a1 g3 AT&ATA Hl T HLaT &, 7419
T T HIE H GAAT AR, S ATGA(-IF F SATHTL TS IHT0T FIF ITH 81 S 6 A7
ATIA-IF F Tgd QU U FIH-T F ATHTT TSI (20T THTOTIT &I FHT |

(2) TIIEHTOT 3T ordt 9T T AT AT FRAT, ST AT 3T THA

THTOTY ¥ &
26%. (1) TH ALATH F dgd THTITH I 916t 9¢ T AT ST AT a1 3t=>ra aw=r, [+ enfoer
¥

(F) BIeT AR 7T Qe atafaaw o == iRt & aregr=i 1 9 w3

(@) T 3iT AT S 30 Je97T F dgd 9IS o ITH TTed Rl THTOrI S Y1 fhu
ST % 999 | A9 wed 99T TEQd (60 T /TSI W (Tf2 AR 3l) &

AT T,

(M) =X FE F I TS &I DT T2 Fls AT AT TEATHE T F 5T IT [HG
FA ATAT IS SATAT g TAAT Tgel T [ T2 TS | HE Hged Ul 9aaTd g
STTAT 2, T UH § FeT ol AT L A1 &l qid [oriad &9 H god FH,

() T T FHET T TAT FIE 3T THAIA LT F TARE, THAT 39 AT | aT g5
Tt T ITAR L T2, 3

(F) BIeT ST AT qT T9T BIE AT AATA 2 F T AT Jqg=A1-VI F & g2

ATAT |IRZAT FT ITAT T T (STl Fal HT AN 2T |

(2) I BT 3T HATAT e IS F Tl ToeeT gid =l qrg | qI a9 & sa< ThiA a7
ATIF Teara (SATAS AiHY) Tgi @rar g, af U § I TqAT Toreg (oheor THora=
IS FT ATIH 0T (ALY / AFATTT HTAT) R 3T TH Gl AT AT U 6 qIE I

FTHHTS HTAT §& HLAT g
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wiq 7 F 7l a1 sta awsr, 91 ag = &1 srfss seame (sRitme siwe) s
st 2 reatia sratfer v o a i a@r T

i 7g o o = su-fafaem # & g2 #rE oft a1d |ie o v T A e e
2 3 forT smaee e & TE TR
Hisrar = fear, dfefet srf s Argsas

26%. (1) &l MAH, 39 AT & AT g il LG qF Hl TAT 6 ATATL, I HAISET
srteeat, dfefeat snfy #r TR Fwam & o sreea w5, S 1w g s
A e & avg & e seee gty (F9fa) &
g ag o TR Fam g e, T LA F Atagied g i ane ¥ gE
LT o T A7 IaT srater F e frar sro, Sae 1 gy aars s

(2) == fafa=et % qga HisEr satwat, dfefeat st % Aredem  foro:
(F) ATAEHR TTELIRTOT THTOT T&TH (hT ST o "aer § R0 ST Aol streae &
AT, HiSET ARRAT, Uietedt afe (BT ATe3em oy S &7 &1 81) &
ST ST ATSYI AT TEIT HT, AT
(@) SaE® T HISET ATRAL, Tlefedt ofa % AU = THhaT T &=

oFT ST it AT | B Aeidl & WA JT 3a«T srater & Hae W weAT g,
St 91 gy JqTs S0 |

(3) S =hiw T A= FhaT ST 21 9% Hag | sfaes & =9 o=q™ | 3w gu
STTAETHL &7 AT HTAT I, T 1o 36 ST | hle 3 TraeT= 7 B = ar |
ST Yo FXA § TAER (6T 1 & Goe § SIS ST qTeAt ThaT

2607, (1) H TLATT % dgd [0 TT AT I [@G=E F4T % 97g, T(S dl Hf Ig T & 6 =
(3F2) T THTTTS T&TH Tl AT ST AT, AT TS STAGH il GAATS T I ATET
T&TH A % T SIS I ATHL T T |
(2) TR FT ATHSE FIA % ATE & (0T | Araas of, [ forw S 67 ardrg & o &0
F ¥, T FLAT SO |

qT= fRtaaat (39991R)
264. (1)  Frer & "= e et & &t At o1 st yeaqa (SR siwy) o+ &
[ERRIER AR IEE

(F) I T AA T2 AT TS AT AA T F TAFRT T A€ G T[T arome
(s wrhe) & BFeY oft v & S & a7 wfagfo (Reefds) § ame
FIA H THT TAT 85

(@) =@ie ST 7o G % garwr & TR off SadE (Trey), gvadd q9g (e
) AT HeerF F O gRT Tadqfd aee (RS Athe) & et ff aig &

= F 71 gfasfaat (&) # e 2 | T T4 2,




[T Hl—&vs 4]

AT T TOT9H ; STETETIOT 7

()

(®)

BIE 3T AT e & TAFIL HT dhle G (THE) I7 e vHr ot gosr
FAAT T HIEaF (THTe) a1 e 2, S e g sty s (Fefids
AThe) & fareT off g & e & 6T AT &,

BT ST TATAT 112 AT B 37T HATA L F TR SATAT Bl 3T AAA € F
TEAHRT] T IS G9aaH (TTHIET) AT M9 TURAd Thahdl (STHIHAFL T Fiid

EIKD I

IS 3T TATS T F TR AT FIS GIGqF® (L) AT TOrhTorn Haers Ut
R @ FUAT T "WEdE AT YUIRTerR ek Bl ST TIIEdd gEddl
(SITHEFHT T HLA A1) 2,

YIS ST A2 O F TAF FT IS HUadh (THET) AT L9k TIeT arfds
oY g AT

T T JEqTE SETaST ST oh0 ST9 o T80T i 3{i¥ JeATer T i e | uAm
FTE AT 3% THTIT T, ST 1S AT Tieh TSl gTT A-TTAT 4T 8T

wiq 78 B @ (F), (@) 7 (1) § & g2 F A 19 99 AR T@l 0, T AT T
T FiT At AT Y ATHAGY T U=t & UTH ThiH 7 T&19 qearasy aTraer
T ST Y AT & O 1 T an

g TE ol @ () § 4 g2 A o 919 39 ARE F A § 9] g1 e, e
ALY AT e ¥ i 0w, wes fRAEe = gy B T ari F v,
[ERAAERINEIEN

(2) =< =T weArer fie it BT =6 & qEd el w1 Fis W TETE (A) 99 T ol

SATAT STTUSTT, ST e {3, -

(F) B T TATA L2 & 6 F Tgd Girat ST aretl GO0 s F7 o7 FF § 7
TATE FAE w09 HT gl fohg i |1 FUE a9 § 7 &, AT

(@) B 7w Az fr S0 ¥ IR (R [ fer wdew,

TSI TeT TAT B AT THAIA L % TZAN THA Tal 5]  G€AT FF T FA &l
v 3t

Tq I % 59 AraeEd [aw 268 F 3u-afaaw (1) & aga dSrersor Saora"T
TaTE FohT ST o Hae H 3Mead w2 21 &f, a9 39 Su-1a+a9 H I s ®Is A1 a7,

TH FALATT & AR 2l 6l qIrE ah 1 (eorfd & SIqame, 39 Hisar safwal, ufefeat
AT o AT AT H AR A5l gRIT ST ATSAAT AT T ZET 21

Ade SH H g
26, Haer yaegs e (397) | Hafaa Tl & QT F & (o0 UF qT T F A(eh a8 a7 o
e 9o g HM, ST are | Torees af (31) |
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AF &1 (ST AHL) AT & Faera o

263. (1)

(2)

fAerer Jaers T F ITET Y1 61 (ST Shid A% SiFHe) § T8 FaruiT
et =y 29w % qga e e geee it st & & 6e S o1 seare & = e
39 R Teee gufmat ofe i IR (S 9 #gl ©oq g arfe-ane) < e a8
GIEAT ATEAT &l |

ferer wegs, a1 F I AqgA-lIF ® 9q1E TS B F 9T 67 Aty e iw ey
F T, TF U9 ShL F AW °, ThiY F7 TTET TEd79 eaTasy aTiee F |

(3) &e ST 7t Tie At = &1 T FMe i a7 9T 39 arg T4 R AT 3T

gty oAt a1 grr aug-aay a7 [yt it S |

(4) BT 3T AT T FT TAF THIA FT TH JNT 719 R, AT et @7 a3g 7 [ATE FeeA

(9)

FTAT gl MT ALY ST T &I IHH VAT F0ET A0 T [erernt i [faa qgars i
TR & AT 7

TAF T % qgd NI 3¥ee AUl AT F7 qoF FH J FF T99 FUE w99 F gHT
ey warers i =TT (254 7g gt w3 B yoas e fr aafat anfe, §% @,
ferer a1 e @Td i TE-ATd (FET-atedl) UF 8 T avg & AT-3Te7T 73 |
ferer werg ST =T (2RT) T8 gHtsa w3 & fae seee /ataat e & JrferamEr
F [ AT FA qTl qEarasi H ST 399 qafda wrerdar &, et g
FrforsTe §% ® fafeaa =7 § fasnat snfe § w@r 90 i St Adeor =T (25280
FIT 8¥ a9 fohaT ST |

AT o ITH SIS TR 17 TR &7 ITET TF5a79 SedTasl die, ATHHeE T2ih TFa=sll
T TR (397) & [ A=e 990 & dadrsel 9% a1 f [Eoafodt (TR FE FAT =1%)
& o0, 79 & 7 T 37 T STt T@T ST |

e, S Fare T arEt § F 5 off are 912 Jret 21, 39 arie 7 9 =791 F fiaw,
e ST &1 feeforat (7fT Frg it ST gl ST T T

(F) THIH FT ITET TE=qTT AT ITH g il a0,
(@) SRl aTE F Abe 9o § His TTSHL0 AT 21 AT s, X AR AR T 8, 39 qH
H woe S F HATTSAE 3¢ ITH 2 6T arei;

(M) SEl arE 7 T RS (Tees) a1 USET | FlS TTS6I0 AT AR 7T 2,
I A § 39 A9 q7 USTET F TTETH0T T ST ST g1 a0l qrerg; AT

() IS AT Y& Fd g0 ATHMGE Tt TF=sl (TFassl) T ST AT T@T
T ITH I T R |

(10) F¥e §%< I EATHT FOT F ST A0 ST\ T 98 A & T=dqE q5q1as (A

TiFrHe) | 39 feoaforgt snfy % aqam =31 agame anfy &2 fore s, Sy 9 g S
e off |



[T Hl—&vs 4]

AT T TOT9H ; STETETIOT 9

TR F IEqTd TS J &) AT FTeft ST

264. (1)

(2)

(9)

ThI % Y19 €T § ag gHed S (Rerdre) «F o S Rrw sa=i-1ll
H T T 8, i AT g1 98 Oy SRy € < S0 ST gH9T-09T 9T € 3T AT
Figl

I 3T weATS e T TR F T SRS § 9 THET SATHERT & ST S Hg<a 99t af
AT AT T & S ATAT AR qel 37T 918 g, aTfeh Haers ara-aasrae [ofr o
GEN

ThI % TEATT TEATAST § &1 S ATl AR AT FT aTeAT 7 2l 3T A1 8 398
FTE BT AT TAd THHET T &7 ST

fRrarereht 1 (T2 g 1 TR 3q g0 AL a1 A & TEqrd T&qras § F Fal S |

ThHIW % YA TEATaS § Tg Jqrdr S0 6 S o g5 G & &hF F dgq @iiar
ST ATt Tedh |9t & fhaer T [en, o | g1 98 AT aarar S & a9t &t
AL SOt & e o e = e |

= s & su-fafFaw (5) F sqan 5 3= & gt a9t ¥ e arer @ i
ST ST &1 STTUAf, &g A7 v fohel qodise (3e931%) & o1 T2 g1 T 396 g7 THT0
FT TS T STAAT A1 FIT TATT U Toheal O SARRAT F AT TS g1 AT I GIT IO il
TE AT

THIH o TEaTd FEdTaST | Ag ok TohaT SITaar & #7901 e 3T 93ier e i &6iF & dgd
e 267 F IU-AFH (2) F JqE Aras o 77 8 a1 987 |

TT BT ST THATS e ol T & Tgd il ATasT 7 o7 97 &I, a7 UH § e gaers,
ThTH T TEATH TEATST TG HLd T9T, Tg T T HIT 1o 39 Th1H 6 dgd AiaeT
H oft #re e At forar soam |

FHH & Y1 TS § Bl T HATA U 6l T & ‘T @ AT (STed Ui

TFOrT) T ST IET q¥E fT el HHTSH F qga &f JTUIAT, ST 918 g qa9I-TH7
T FTAT ST |

ey gaeft ot

267. (1)

(2)

Tafedt e T g G [SaEr ag vedEr @ =i et  9gEE wadr
(FAqu/ateafEadY) 2] f Thw F qga @dar S arert g€t Fufat e drer 1
T Y HA AT AT I g1 G |

BT 3T HAT T it T, I, THF hiH & T |, ShiAT 6l Ol s & 9o
FT FH H FHH AT TTAAT T 0l ToHH AT AL IT GOd1 § B, S IR a7g F W
gl 3T fower sraeeT Brdt 2l sfiv e gwee &t 59 "ufat snfe & fFaer 981
ST R = w21 81 (ST AT 1) 37 ™ swest 7 gl &

qiq Ag o hiw i Gl At & qoF & 99 IIA9ra aa 6 A F7 =aer 39 e
e H o SITowm, 59 9% &S R0 T fear A e




10

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1I—SEC.4]

(3) = ST weATer 12 1 =6 A1 sraw wHdrEr % ffary fEf gt ofed w6 saw 2w A

AATT AT g |
(4) wEdET T AT T gEET U T 39T a1 A AT a8l gn |
e - TR & e St ae

269. (1) e 3T "= e it T e AT Feen et AT Faers (T =g ag s i ar
T ot THY 9T 1) & THT ST Fohai:
g Ag o A 397 & Raert 7 e & gy #§ 39 fRern=aslt 7 e FHATr gR, S
ared T Rerd §F i AT R g q99-a8T 9¥ Ayt R o

(2) i< 3T HAT e it ThiT ¥ IqF qgd aqT10 TT THYTET A a<st adl of T, 5
st 9 = fAehew 7 fovw s sweare (sfRforaer sitee) = % forg et o o
THIH o TEqTT TEqTas § w2 QAT AT I |

(3) T dire werer Fiz AT SR 3 T dAT S ¥ St ¥ A , Frefr aw Sn.

()

(@)

FIE T TATA L2 &f ThIA 6 dgd TAT had Thid (9T | Faferd e S wiieh
B SETAT ST &6 |

re =i 7 e & S w=hw 3u-fafaee (2) % sEme et a9 T e 14,
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SECURITIES AND EXCHANGE BOARD OF INDIA
NOTIFICATION
Mumbai, the 8th March, 2024

SECURITIES AND EXCHANGE BOARD OF INDIA (REAL ESTATE INVESTMENT TRUSTS)
(AMENDMENT) REGULATIONS, 2024

No. SEBI/LAD-NRO/GN/2024/166.—In exercise of the powers conferred under section 30 read with
sections 11 and 12 of the Securities and Exchange Board of India Act, 1992 (15 of 1992), the Board hereby makes the
following regulations to further amend the Securities and Exchange Board of India (Real Estate Investment Trusts)
Regulations, 2014, namely: —

1. These regulations may be called the Securities and Exchange Board of India (Real Estate Investment Trusts)
(Amendment) Regulations, 2024.

2. They shall come into force on the date of their publication in the Official Gazette.

3. In the Securities and Exchange Board of India (Real Estate Investment Trusts) Regulations, 2014,

(1)  Inregulation 2, in sub-regulation (1), clause (zm) shall be substituted with the following, namely, —

“(zm) “REIT” or “Real Estate Investment Trust” means a person that pools rupees fifty crores or more
for the purpose of issuing units to at least two hundred investors so as to acquire and manage real
estate asset(s) or property(ies), that would entitle such investors to receive the income generated
therefrom without giving them the day-to-day control over the management and operation of such real
estate asset(s) or property(ies).

Explanation 1. — For the purpose of these regulations, a REIT or Real Estate Investment Trust shall
include an SM REIT under Chapter VIB of these regulations.

Explanation 2. — For the removal of doubts, it is hereby clarified that for the purpose of these
regulations, any company which acquires and manages real estate asset(s) or property(ies) and offers
or issues securities to the investors, shall not be construed as a REIT or Real Estate Investment Trust;”

(2)  After Chapter VIA and before Chapter VII, the following shall be inserted, namely, —

“CHAPTER VIB
SMALL AND MEDIUM REITS

Applicability.

26G.  The provisions of these regulations, except chapters Il, 1V, V and regulation 22 under
chapter VI, shall mutatis mutandis be applicable to SM REITs, unless otherwise provided
for in this chapter:

Provided that any reference to the “manager” or the “sponsor” of the REIT under the
applicable provisions of these regulations shall be construed as a reference to an
“investment manager” of the SM REIT.

Definitions.

26H. In this chapter, unless the context otherwise requires, the terms defined herein shall have
the meanings assigned to them below, and their cognate expressions shall be construed
accordingly,—

(&) “investment manager” means a company incorporated in India, which sets up SM
REIT and manages assets and investments of the SM REIT and undertakes
operational activities of the SM REIT;

(b) “liquid net worth” means net worth deployed in liquid assets, which are
unencumbered.

Explanation. — For the purposes of this chapter, “liquid asset” means cash, units of
overnight or liquid mutual fund schemes, fixed deposits, government securities,
treasury bills and repo on government securities;

() “Small and Medium REIT” or “SM REIT” means a REIT that pools money from
investors under one or more schemes in accordance with sub-regulation (2) of
regulation 26P;
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(d) “scheme” means a distinct and separate scheme of an SM REIT launched under this
chapter for owning of real estate assets or properties through special purpose
vehicles;

(e) “scheme offer document” means any document described or issued as a scheme offer
document including any notice, circular, advertisement or other document inviting
offers for subscription or purchase of units of a scheme from the public;

() “special purpose vehicle” or “SPV” means any company which is a wholly owned
subsidiary of the scheme of the SM REIT and the SPV shall not have any other
capital or ownership interest in it;

(9) “trustee” means a trustee registered with the Board under Securities and Exchange
Board of India (Debenture Trustees) Regulations, 1993, who holds the assets of SM
REIT and its schemes in trust and for the benefit of the unit holders, in accordance
with these regulations.

Registration of SM REIT.

261. (1) An application for grant of certificate of registration as SM REIT shall be made, by the
investment manager on behalf of the Trust in Form-A as specified in the Schedule 1A
to these regulations and shall be accompanied by a non-refundable application fee of
such amount and shall be payable in the manner as specified in Schedule 11A to these
regulations.

(2) The Board may, in order to protect the interests of investors, appoint any person to take
charge of records, documents of the SM REIT and for this purpose, also determine the
terms and conditions of such an appointment.

(3) The Board shall take into account requirements as specified in these regulations for
considering the grant of certificate of registration.

Eligibility criteria.

26J. (1) For the purpose of the grant of certificate to the trust, the Board shall consider all
matters relevant to the activities of the trust as an SM REIT.

(2) without prejudice to the generality of the foregoing provision, the Board shall consider
the following, namely,—

(a) the applicant is the investment manager on behalf of the trust and the instrument of
trust is in the form of a deed duly registered in India under the provisions of the
Registration Act, 1908;

(b) the trust deed has its main objective as undertaking activity of SM REIT through
one or more schemes in accordance with these regulations and includes
responsibilities of the trustee in accordance with these regulations;

(c) separate persons have been designated as investment manager of the SM REIT and
trustee of the SM REIT under these regulations;

(d) with regard to the investment manager,—

0] the investment manager is clearly identified in the application for grant of
certificate of registration to the Board and in the scheme offer document;

(i) the investment manager has a net worth of not less than rupees twenty
crore:

Provided that not less than rupees ten crores of net worth of the investment
manager is in the form of positive liquid net worth;

(iif)  the investment manager has at least two years’ experience in the real estate
industry or real estate fund management:

Provided that in case the investment manager is unable to meet the above
requirement, it shall employ at least two key managerial personnel, each of
whom have not less than five years’ experience in the real estate industry or
real estate fund management;

(iv) not less than half of the directors of the investment manager are
independent and are not directors of the manager or investment manager of
another REIT or SM REIT, as the case may be; and
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(h)
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(k)

(v)  the investment manager has entered into an investment management
agreement with the trustee, which provides for the responsibilities of the
investment manager in accordance with these regulations;

the trustee is not an associate of the investment manager;

no unit holder of the scheme of the SM REIT enjoys superior voting or any other
rights over another unit holder in the same scheme and there are no multiple
classes of units of scheme of the SM REIT;

the rights of each unitholder in the scheme are pro-rata and pari-passu;

the applicant has clearly described at the time of application for registration,
details pertaining to proposed activities of the SM REIT;

the SM REIT and the parties to the SM REIT are fit and proper persons based on
the criteria as specified in Schedule Il of the Securities and Exchange Board of
India (Intermediaries) Regulations, 2008;

whether any previous application for grant of certificate by the applicant or the
parties to the SM REIT or their directors, for registration as a REIT or an SM
REIT, has been rejected by the Board; and

whether any disciplinary action has been taken by the Board or any other
regulatory authority against the SM REIT or the parties to the SM REIT or their
promoters or directors under any Act or the regulations or circulars issued
thereunder.

Furnishing of further information, clarification and personal representation.

26K. (1) The Board may require the applicant to furnish any information or clarification as may
be required by it for the purpose of processing of the application for registration.

(2) The Board, if it so desires, may require the applicant or any authorized representative to
appear before the Board for personal representation in connection with the grant of
certificate.

Procedure for grant of certificate.

26L. (1) The Board, on being satisfied that the trust fulfils the requirements specified in this
chapter, shall send an intimation to the trust and on receipt of the payment of
registration fees as specified in Schedule 11A, grant the certificate of registration in
Form B under Schedule 1A.

(2) The registration may be granted with such conditions as may be deemed appropriate by
the Board.

Conditions of certificate.

26M. (1) The certificate granted under this chapter shall be subject to such conditions as the Board
may deem appropriate, including, —

@)
(b)

(©

(d)

©

the SM REIT shall abide by the provisions of the Act and these regulations;

the SM REIT shall adhere to the migration plan, if applicable, submitted by it to
the Board at the time of application for certificate of registration under this
chapter;

the SM REIT shall forthwith inform the Board in writing, if any information or
particulars previously submitted to the Board are found to be false or
misleading in any material particular or if there is any material change in the
information already submitted;

the SM REIT and the parties to the SM REIT shall satisfy the conditions
specified in this chapter at all times; and

the SM REIT and the parties to the SM REIT shall comply, at all times, with the
Code of conduct as specified in the Schedule VI, wherever applicable.

(2) If the SM REIT fails to make an initial offer of a scheme within three years from the
date of registration with the Board, it shall surrender its certificate of registration to the
Board and cease to operate as an SM REIT:



THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1I—SEC.4]

Provided that the Board, if it deems fit, may extend the period for making an initial
offer of a scheme, by up to one year:

Provided further that nothing in this sub-regulation shall prevent the SM REIT from re-
applying for registration.

Migration of existing persons, entities or structures.

26N. (1) An applicant may apply for registration of existing persons, entities or structures
owning real estate asset(s) or property(ies) in the nature of SM REIT, as on the date of
notification of this chapter:

Provided that the application for registration shall be made within six months from the
date of notification of this chapter or within such period as may be specified by the
Board.

(2) For migration of such existing persons, entities or structures under these regulations:

(@)  The applicant shall submit details of existing persons, entities or structures
proposed to be migrated and a migration plan along with the application for
certificate of registration; and

(b)  The applicant shall complete the migration of existing persons, entities or
structures within six months from the date of grant of registration or within such
period as may be specified by the Board.

(3) The applicant shall comply with the provisions of this chapter in relation to the scheme
being migrated, unless otherwise provided for in this chapter.

Procedure where registration is refused.

260. (1) After considering an application made under this chapter, if the Board is of the opinion
that a certificate should not be granted to the trust, it may reject the application after
giving the applicant a reasonable opportunity of being heard.

(2) The decision of the Board to reject the application shall be communicated to the
applicant within thirty days of such decision.

Eligible issuers.
26P. (1) An SM REIT shall not be eligible to make an initial offer of units of a scheme if:

(@) the SM REIT or the parties to the SM REIT are debarred from accessing the
securities market or dealing in securities by the Board;

(b)  any of the promoters, promoter group or directors of the parties to the SM
REIT are debarred from accessing the securities market or dealing in
securities by the Board,;

(c) any of the promoters or directors of the parties to the SM REIT is a promoter
or director of another company which is debarred from accessing the
securities market by the Board;

(d)  the SM REIT or the parties to the SM REIT or any of the promoters or
directors of the parties to the SM REIT are wilful defaulters;

(e)  any of the promoters or whole-time directors of the parties to the SM REIT is
a promoter or whole-time director of another company which is a wilful
defaulter;

(f any of the promoters or directors of the parties to the SM REIT is a fugitive
economic offender; or

(9) any fine or penalties levied by the Board or stock exchanges is pending to be
paid by the SM REIT at the time of filing the scheme offer document:

Provided that nothing in clauses (a), (b) and (c) shall be applicable if the period of
debarment is over as on the date of filing of the scheme offer document with the
Board and the designated stock exchange:

Provided further that nothing in clause (c) shall be applicable to a person who was
appointed as a director only by virtue of nomination by a debenture trustee in other
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company.
No offer of units by a scheme of the SM REIT shall be made unless,—

(@)  the size of the asset proposed to be acquired in a scheme of the SM REIT is at
least rupees fifty crores and less than rupees five hundred crores; and

(b)  the minimum number of unitholders of the scheme of the SM REIT other than
the investment manager, its related parties and associates of the SM REIT are
not less than two hundred investors:

Provided that nothing in this sub-regulation shall be applicable to the migration of
existing persons, entities or structures as on the date of this chapter coming into force
which are included as part of the migration plan in case the applicant is applying for a
certificate of registration under sub-regulation (1) of regulation 26N.

Appointment of merchant banker.

26Q. The investment manager shall appoint one or more merchant bankers registered with the
Board to carry out the obligations relating to the issue.

Conditions for initial offer.

26R. (1)

()

©)
(4)
()
(6)

()

(8)

©)

The investment manager shall identify the real estate assets or properties it proposes to
acquire or provide the features of the real estate assets or properties including location
or such other details for the particular scheme in the draft scheme offer document.

The investment manager shall, through a merchant banker, file the draft scheme offer
document with the Board, along with fees specified in Schedule I1A and with the
designated stock exchange.

The minimum price of each unit of the scheme of the SM REIT shall be rupees ten
lakhs or such other amount as may be specified by the Board from time to time.

Each scheme of the SM REIT shall be identified by a separate name, which shall not
be misleading and shall not portray any guaranteed returns to the investors.

The value of real estate assets or properties in each scheme shall be at least fifty crore
rupees.

The investment manager and the trustee shall ensure that the assets of each scheme,
the bank accounts, investment or demat accounts and the books of accounts of each
scheme are segregated and ring-fenced.

The investment manager and the trustee shall ensure that the property documents
evidencing the title to the real estate assets or properties along with the related papers
shall be duly maintained in safe-deposit boxes, at a scheduled commercial bank and
be annually inspected by the trustee.

The draft scheme offer document filed with the Board shall be made public, for
comments, if any, by hosting it on the websites of the Board, designated stock
exchanges and merchant bankers associated with the issue, for a period of not less
than twenty-one days.

The Board may issue observations, if any, to the merchant banker within thirty days
from the later of:

(@)  the date of receipt of the draft scheme offer document;

(b)  the date of receipt of satisfactory reply from the merchant banker, where the
Board has sought any clarification or additional information from the merchant
banker;

(c)  the date of receipt of clarification or information from any regulator or agency,
where the Board has sought any clarification or information from such regulator
or agency; or

(d) the date of receipt of a copy of in-principle approval letter issued by the
designated stock exchange(s).

(10) The merchant banker shall ensure that the observations issued by the Board are

addressed in the scheme offer document prior to launch of the scheme.
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Disclosure in scheme offer document.

26S. (1) The scheme offer document shall make all disclosures as specified in Schedule 111 and
any other disclosures as specified by the Board from time to time.

(2) The scheme offer document of the SM REIT shall contain material, true, correct and
adequate disclosures to enable the investors to make an informed decision.

(3) The disclosures in the scheme offer document shall not be misleading and not contain
any untrue statements or mis-statements.

(4) The scheme offer document shall not provide for any guaranteed returns to the
investors.

(5) The scheme offer document shall disclose lease rental income for each property
proposed to be acquired by the scheme of the SM REIT along with comparable lease
rental income of other similar properties.

(6) The comparable disclosures specified in sub-regulation (5) of this regulation shall be
sourced from or certified by a valuer or any other persons as may be specified by the
Board from time to time.

(7) The scheme offer document shall state whether the scheme of SM REIT is with
leverage or without leverage in accordance with sub-regulation (2) of regulation 26U.

(8) In case of a scheme of SM REIT with no leverage, the investment manager shall, at the
time of filing of the scheme offer document, submit an undertaking that the particular
scheme shall not utilize any leverage in future.

(9) The scheme offer document shall disclose the total expense ratio for scheme of SM
REIT in such form and manner and subject to such limits as may be specified by Board
from time to time.

Investment conditions.

26T. (1) The SPV shall directly and solely own all assets that are acquired or proposed to be
acquired by the scheme of the SM REIT, of which SPV is the wholly owned
subsidiary.

(2) The scheme of the SM REIT shall invest at least ninety-five per cent. of the value of
the schemes’ assets for each of its schemes in completed and revenue generating
properties and shall not invest in under-construction or non-revenue generating real
estate assets:

Provided that up to five per cent. of the value of the schemes’ assets may be invested in
liquid assets, which are unencumbered.

(3) The scheme of SM REIT shall not be permitted to lend to any entity other than lending
to its own SPV.

(4) The SPV shall not be permitted to lend to any entity.
Modes of fund raising.

26U. (1) The scheme of the SM REIT may raise funds from any investor whether Indian, or
foreign by way of issuance of units:

Provided that investment by foreign investors shall be subject to the guidelines as may
be specified by Reserve Bank of India and the Government of India from time to time.

(2) The scheme of a SM REIT and the SPV(s) thereunder may undertake leverage if the
option to undertake leverage is disclosed in the scheme offer document filed for initial
offer.

(3) With regard to modes of fund raising by a scheme of SM REIT, the following shall
apply:

(@)  The scheme of the SM REIT shall raise capital only by way of issuance of units
pertaining to the particular scheme.

(b)  For a scheme of SM REIT opting to utilize leverage in accordance with sub-
regulation (2), the scheme may undertake leverage through borrowings or
issuance of debt securities under Securities and Exchange Board of India (Issue
and Listing of Non-Convertible Securities) Regulations, 2021.

(4) With regard to modes of fund raising by a SPV of a scheme of SM REIT, the following
shall apply:
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(@)  The SPV shall raise capital only from equity investment from the scheme of SM
REIT.

(b)  The SPV may raise funds by way of borrowings from the scheme of SM REIT.

(c)  For a scheme of SM REIT opting to utilize leverage in accordance with sub-
regulation (2), the SPV(s) under such scheme may undertake leverage through
external borrowings or issuance of debt securities under Securities and Exchange
Board of India (Issue and Listing of Non-Convertible Securities) Regulations,
2021.

(5) For a scheme of SM REIT opting to utilize leverage in accordance with sub-regulation
(2), the total borrowings and deferred payments net of cash and cash equivalents, at the
scheme level, shall not exceed forty nine per cent. of the value of the scheme assets:
Provided that if the total borrowings and deferred payments net of cash and cash

equivalents, at the scheme level, exceeds twenty five per cent. of the value of the
scheme assets, then for any further borrowings, -

(&)  credit rating shall be obtained from a credit rating agency registered with
the Board; and

(b)  approval of unit holders shall be obtained in the manner as specified in
regulation 26ZM.

Maintenance of website.

26V. (1) The investment manager shall, at all times, maintain a functioning website of SM
REIT.

(2) The investment manager shall specify on the website, the details of all the schemes of
the SM REIT and details of the real estate assets and properties proposed to be
acquired or acquired and held under each scheme, and such other details as may be
specified from time to time by the Board.

(3) The investment manager shall provide the link to the scheme offer document for the
investors on the website of the SM REIT.

(4) The investment manager shall ensure that the trademark, brand name, website and
other medium of communication of the SM REIT are used exclusively for the activities
of SM REIT and no links or information about any other entity, structure or person
shall be made available on its website or on any other medium of communication.

Issue period.

26W. The issue period shall not be more than thirty days.

Dematerialization.

26X. (1) The SM REIT shall issue units of its scheme only in dematerialized form.

(2) The investments of scheme of the SM REIT in SPV(s) shall be held in dematerialized
form.

Subscriptions from investors.

26Y. (1) The investment manager of the SM REIT shall use the book building platform of
designated stock exchange to accept bids from investors for units of the scheme of the
SM REIT, where the amount shall be blocked through the Application Supported by
Blocked Amount mechanism.

(2) The investment manager of the SM REIT shall provide the web-link of the platform of
the designated stock exchange for subscription of units of the scheme of the SM REIT,
on the website of SM REIT.

(3) The minimum subscription amount from any investor in any offer shall be rupees ten
lakhs or such amount as may be specified by the Board from time to time.

Advertisements.

26Z. (1) The SM REIT may issue an advertisement pertaining to the issue of units of a scheme.
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(2) The public communication including advertisement, publicity material, research reports,
etc. concerned with the issue shall not be misleading and shall not contain any matter
extraneous to the contents of the scheme offer document.

Explanation. — Public communication includes corporate, project and issue related
advertisements of the SM REIT, interviews, blogs, and social media posts by its
investment manager and its trustee, directors of any of the parties to the SM REIT,
duly authorized employees or representatives of the SM REIT or its investment
manager, documentaries about the SM REIT or its investment manager, periodical
reports, press releases, etc.

(3) The investment manager shall, on behalf of the SM REIT, make prompt, true and fair
disclosure of all such developments taking place between the date of filing scheme
offer document with the Board and the date of allotment of units, which may have a
material effect on the scheme of the SM REIT, by issuing public notices on the website
of the SM REIT and designated stock exchanges and in all the newspapers in which the
pre-issue advertisement was released.

(4) In respect of all public communications, the investment manager on behalf of the
scheme of the SM REIT shall obtain approval from the merchant bankers responsible
for marketing the issue.

(5) Each public communication shall, —
(@  be truthful, fair and shall not be manipulative or deceptive or distorted;
(b)  not contain any statement or promise which is untrue or misleading;

(c) reproduce all information in full and disclose all relevant facts relating to any
information contained in an scheme offer document and not be restricted to
select extracts;

(d)  be set forth in a clear, concise and understandable language;

(e) not include any issue slogans or brand names for the issue except the normal
commercial name of the investment manager;

4] not use extensive technical, legal terminology or complex language and
excessive details which may distract the investor;

(g)  not contain statements which promise or guarantee rapid increase in profits, yield
or returns;

(h)  not display models, celebrities, fictional characters, landmarks or caricatures or
the likes;

0] not appear in the form of crawlers i.e., the advertisements which run
simultaneously with the programme in a narrow strip at the bottom of the
television screen, on television;

) not scroll the risk factors on the television screen in any issue advertisement on
television screen, and the advertisement shall advise the viewers to refer to the
scheme offer document for details;

(k) not contain expletives or non-factual and unsubstantiated titles; and

{) state the risk factors with equal importance in all respects including print size of
not less than point seven size, if the advertisement contains highlights.

(6) No such public communication issued during the issue period shall give any
impression that the issue has been fully subscribed or oversubscribed.

(7) No such public communication shall contain any offer of incentives, whether direct or
indirect, in any manner, whether in cash or kind or services or otherwise.

Prohibition on payment of incentives.

26ZA. No person connected with the issue of units of the scheme of the SM REIT shall offer any
incentive, whether direct or indirect, in any manner, whether in cash or kind or services or
otherwise to any person for making an application in the issue, except for fees or
commission for services rendered in relation to the issue.
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Lock-in requirements.

26ZB (1) The minimum unitholding requirement applicable to the investment manager for the
period of first three years commencing from the date of listing of units in the initial
offer till the end of the third year from the date of listing of units in the initial offer,
shall be as under:

(@) in a scheme of the SM REIT which has opted not to undertake leverage as per
disclosures in the scheme offer document filed for initial offer, the investment
manager shall hold at least five per cent. of the total outstanding units at all times;

(b) in a scheme of the SM REIT which has opted to undertake leverage as per
disclosures in the scheme offer document filed for initial offer, the investment
manager shall hold at least fifteen per cent. of the total outstanding units at all
times:

Provided that any holding in excess of fifteen per cent. or five per cent., as the case
may be, shall be held by the investment manager for a period of at least one year from
the date of listing of units issued in the initial offer.

(2) The investment manager shall hold at least five per cent. of the total outstanding units
in each scheme of the SM REIT, at all times, for a period of two years commencing
from the fourth year of the date of listing of units in the initial offer till the end of fifth
year from the date of listing of units issued in the initial offer.

(3) The investment manager shall hold at least three per cent. of the total outstanding units
in each scheme of the SM REIT, at all times, for a period of five years commencing
from the sixth year of the date of listing of units in the initial offer till the end of tenth
year from the date of listing of units issued in the initial offer.

(4) The investment manager shall hold at least two per cent. of the total outstanding units
in each scheme of the SM REIT, at all times, for a period of ten years commencing
from the eleventh year of the date of listing of units in the initial offer till the end of
twentieth year from the date of listing of units issued in the initial offer.

(5) The investment manager shall hold at least one per cent. of the total outstanding units
in each scheme of the SM REIT, at all times, after the completion of twentieth year
from the date of listing of units issued in the initial offer.

(6) The units in which holding is required to be maintained under this regulation shall be
unencumbered and locked-in.

(7) Notwithstanding anything contained in this regulation, the units issued to investors
against swap of securities allotted prior to the date of this chapter coming into force by
an SM REIT that has received a certificate of registration pursuant to an application
made under sub-regulation (1) of regulation 26N, shall not be considered for
calculating the total outstanding units of the schemes of the SM REIT under this
regulation.

Allotment procedure and basis of allotment.

26ZC. (1) On receipt of the sum payable on application, the investment manager shall, on behalf
of the scheme of the SM REIT, allot the units to the applicants.

(2) The authorized representatives of the designated stock exchange along with the post
issue merchant bankers and registrars to the issue of the scheme of the SM REIT shall
ensure that the basis of allotment is finalized in a fair and proper manner.

Allotment and listing.

26ZD. (1) The units of the scheme of the SM REIT shall be mandatorily listed on the recognized
stock exchange(s) having nationwide trading terminals.

(2) The units of the SM REIT of the particular scheme shall be allotted and listed with such
timelines as may be specified by the Board from time to time:

Provided that if the investment manager fails to allot or list units within the specified
timelines, the investment manager shall pay interest to investors at the rate of fifteen per
cent. per annum and such interest shall not be recovered in the form of fees or any other
form payable to the investment manager by the SM REIT.
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(3) The listing of the units of the scheme of the SM REIT shall be in accordance with the
listing agreement entered into between the SM REIT and the designated stock
exchange.

(4) The units of the scheme of the SM REIT listed in designated stock exchanges shall be
traded, cleared and settled in accordance with the bye-laws of concerned stock
exchanges and such conditions as may be specified by the Board.

(5) No person, other than investment manager, its related parties and its associates, shall hold
units of a scheme of the SM REIT which taken together with units held by him and by
persons acting in concert with him in such scheme of the SM REIT, exceed twenty-five
per cent of the total outstanding units of such scheme of the SM REIT.

Filing of post issue report.

26ZE. The merchant banker shall submit post-issue report, along with due diligence certificate,
within seven working days of the date of finalization of allotment or within seven working
days of refund of money in case of failure of issue, as per the format and in such manner as
may be specified by the Board.

Minimum public unitholding.

26ZF. (1) The minimum offer and allotment to the public in each scheme of SM REIT shall be at
least twenty-five per cent. of the total outstanding units of such scheme.

(2) The minimum public holding for the units of each scheme of SM REIT shall be in
accordance with sub-regulation (1), failing which action may be taken as may be
specified by the Board and by the designated stock exchange including delisting of units
under regulation 26Z1.

Maintenance of books and records on book building process.

26ZG. (1) The merchant banker shall maintain a final book of demand showing the result
of the allocation process.

(2) The merchant banker(s) and other intermediaries associated in the book building
process shall maintain records of the book building process.

(3) The Board may inspect the records, books and documents relating to the book building
process and the merchant banker and other intermediaries shall extend full co-operation.

Other obligations of post-issue merchant banker.

26ZH. (1) The obligations of the post-issue merchant banker(s) with respect to all matters relating
to post-issue, including refund, allotment, payment of interest to applicants in case of
delayed allotment or refund, shall be as per the disclosure in the scheme offer document.

(2) The post-issue merchant banker(s) shall regularly monitor redressal of investor
grievances relating to post-issue activities such as allotment, refund, etc. in such manner
as may be specified by the Board.

(3) The post-issue merchant banker(s) shall ensure that advertisement giving details relating
to oversubscription, basis of allotment, number, value and percentage of all
applications, number, value and percentage of successful allottees for all applications,
date of completion of dispatch of refund orders or instructions to Self-Certified
Syndicate Banks by the Registrar, date of dispatch of certificates and date of filing of
listing application, etc. is released within ten days from the date of completion of the
post-issue activities on the websites of the SM REIT and designated stock exchanges,
and in all the newspapers in which the pre-issue advertisement was released, if
applicable.

(4) The post-issue merchant banker(s) shall ensure that SM REIT, its advisors and brokers,
and other persons connected with the issue do not publish any advertisement stating that
issue has been oversubscribed or indicating investors’ response to the issue, during the
period when the public issue is still open for subscription by the public.

(5) The post-issue merchant banker(s) shall continue to be responsible for post-issue
activities till the subscribers have received credit to their demat account or refund of
application moneys and the listing agreement is entered into by the SM REIT with the
designated stock exchange and listing or trading permission is obtained.
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Delisting of units

26Z1. (1) The investment manager shall apply for delisting of units of the scheme of the SM REIT
to the Board and the designated stock exchanges if, —

(@) the per cent. of units held by the public in the scheme of the SM REIT falls below the
limits specified under sub-regulation (2) of regulation 26ZF;

(b) there are no projects or assets remaining under the scheme of the SM REIT for a
period exceeding six months:

Provided that the period may be extended by further six months, with the approval of
unitholders in the manner as specified in regulation 26ZM;

(c) the Board or the designated stock exchanges require such delisting for violation of
the listing agreement or these regulations or the Act or in the interest of the unit
holders;

(d) the investment manager and trustee requests such delisting and such request has been
approved by unit holders in accordance with sub-regulation (10) of regulation 26ZM;

(e) unit holders apply for such delisting in accordance with regulation 26ZM.

(2) The Board and the designated stock exchanges may consider such an application for
approval or rejection, as may be appropriate, in the interest of the unit holders.

(3) Notwithstanding anything in sub-regulation (1) of this regulation, the Board, instead of
requiring delisting of the units, if it deems fit, may provide additional time to the SM
REIT or parties to the SM REIT to comply with regulations.

(4) The Board may reject the application for delisting and take any other action, as it deems
fit, under these regulations or the Act for violation of the listing agreement or these
regulations or the Act.

(5) The procedure for delisting of units of scheme of the SM REIT including provision of
exit option to the unit holders shall be in accordance with the listing agreement and in
accordance with procedure as may be specified by the Board and by the designated
stock exchanges from time to time.

(6) The investment manager of scheme of the SM REIT shall sell the assets of the scheme in
order to redeem the units of the unitholders for the purpose of delisting of units of the
scheme of the SM REIT and shall wind up the scheme of the SM REIT, in such manner as
may be specified by the Board.

(7) If all schemes of SM REIT are delisted, the SM REIT shall surrender its certificate of
registration to the Board and shall no longer undertake activity of a SM REIT:

Provided that the SM REIT and parties to the SM REIT shall continue to be liable for all
their acts of omissions and commissions committed prior to the surrender of the
certification, with respect to activities of the SM REIT or its schemes notwithstanding
such surrender.

Valuation of assets.

26ZJ. (1) The investment manager shall ensure that valuer shall carry out the full comprehensive
valuation of the assets of each scheme of the SM REIT on an annual basis, and submits its
report to the investment manager within two months from the end of the financial year:

Provided that in case of any material development that may have an impact on the
valuation of the assets of the scheme of the SM REIT, the investment manager shall
require the valuer to undertake full comprehensive valuation of the property under
consideration within two months from the date of such event.

(2) The investment manager shall ensure that the valuer is not an associate of the investment
manager or trustee of the SM REIT and that the signatory to the valuation reports has at
least five years of experience in valuation of real estate, and possesses such other
qualifications, experience and track-record that the Board may specify from time to
time.
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(3) The investment manager shall ensure that the valuer, for the purposes of the valuation,
undertakes a full comprehensive valuation of all assets, which shall also include
physical inspection of each property of the scheme.

(4) The investment manager shall ensure that valuer, in its full valuation report, includes
the disclosures as specified in Schedule V to these regulations.

(5) The net asset value of each scheme shall be required to be declared and disclosed to the
recognized stock exchanges based on the latest valuation report as on March 31% and
upon occurrence of any material development.

(6) The investment manager shall submit the valuation reports to the trustee, designated
stock exchanges and unit holders within one working day from the receipt of such
valuation reports.

(7) Prior to any issue of units to the public and any other issue of units in the scheme as
may be specified by the Board, the investment manager shall require the valuer to
undertake full valuation of the particular scheme of SM REIT assets and include a
summary of the report in the scheme offer document:

Provided that such valuation report shall not be more than six months old at the time of
such offer and no material changes have occurred thereafter.

(8) The investment manager shall ensure that no valuer undertakes valuation of the
properties of the schemes of the SM REIT for more than four years consecutively:

Provided that the valuer may be reappointed after a period of not less than two years
has elapsed from the date it ceases to be the valuer of the SM REIT.

(9) For any purchase of a new property or sale of an existing property, the investment
manager shall require the valuer to undertake a full comprehensive valuation of that

property.

(10) The investment manager shall ensure that the valuer does not value any assets, which it
has valued within the preceding twelve months prior to the acquisition of the asset by
the scheme of the SM REIT.

Explanation.— For the purposes of this sub-regulation, it is hereby clarified that nothing
in this sub-regulation shall apply if the valuer had been engaged by the SM REIT for
the acquisition or disposal of the asset that is to be valued.

Distributions.

26ZK. (1) With respect to distributions made by the scheme of SM REIT and SPV, the investment
manager shall ensure, —

(@ not less than ninety-five per cent. of net distributable cash flows of the SPV are
distributed to the scheme of SM REIT subject to applicable provisions in the
Companies Act, 2013:

Provided that the amount retained by the SPV shall be utilized only in such
manner as may be specified by the Board from time to time;

(b) hundred per cent. of the net distributable cash flows of the scheme of SM REIT
shall be distributed to the unit holders;

(c) the distributions are declared at least once in every quarter of the financial year
and not later than fifteen working days from the end of the quarter;

(d) the distributions are paid to the unitholders within seven working days of such
declaration.

(2) If the investment manager fails to make payment within the said timelines, then the
investment manager shall pay interest at the rate of fifteen per cent. per annum to the
unitholders, for the delayed period and such excess interest shall not be recovered by
the investment manager from the SM REIT in any form.

Related party transactions.

26ZL. The SM REITs shall not enter into any transaction with related parties including transactions
for facility management and property management:
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Provided that nothing in this regulation shall apply to payment of fees by the SM REIT to
the investment manager and the trustee for carrying on the activities of the REIT.

Rights and meetings of unit holders.

26ZM. (1) The unitholders of the scheme shall have the right to receive distributions as provided
for in the scheme offer document, subject to the provisions of this chapter.

(2) With respect to any matter requiring approval of the unit holders, —

©)

(4)

()

(6)

()

(@) aresolution shall be considered as passed when the votes cast by unit holders, so
entitled and voting, in favour of the resolution exceed a certain percentage or
criteria as specified in these regulations;

(b) the unitholders of the scheme shall have the right to vote in any unitholders’
meeting of that particular scheme of SM REIT;

(c) incase the scheme of the SM REIT proposes to purchase a property or proposes to
sell a property at a value which is greater than one hundred and five per cent. or
less than ninety five per cent. of the value of property as assessed by the valuer
respectively, approval from unitholders shall be required wherein votes cast in
favour of the resolution shall be at least three times the number of votes cast,
against the resolution;

(d) the investment manager shall also provide the option to the unitholders to vote
either by way of post or through electronic mode;

(e) a notice of not less than twenty one clear days shall be provided to the unit
holders:

Provided that a meeting of the unit holders of each scheme may be called after
giving shorter notice, if consent, in writing or by electronic mode, is accorded
thereto, by not less than ninety-five per cent of the unit holders of the scheme
entitled to vote at such meeting;

() no person who is interested in any transaction as well as associates of such
person(s) shall vote on any matter related to that transaction;

(9) investment manager shall be responsible for all the activities pertaining to the
meeting of the unit holders of scheme, subject to oversight of the trustee:

Provided that in issues pertaining to the investment manager including change
in the investment manager, removal of the investment manager, change in
control of the investment manager, the trustee shall convene and handle all
activities pertaining to conduct of the meetings of unit holders:

Provided further that in respect of issues pertaining to the trustee including
change in the trustee, the trustee shall not be involved in any manner in the
conduct of the meeting.

An annual meeting of unit holders of each scheme shall be held at least once every year,
within one hundred and twenty days from the end of financial year and the time between
two meetings shall not exceed fifteen months.

The investment manager or the trustee, as applicable, of the SM REIT shall conduct the
meetings in accordance with the procedure as may be specified by the Board.

The investment manager of a SM REIT may conduct meeting of unitholders of each
scheme through video conferencing or through other audio-visual means.

In the annual meeting of unitholders of each scheme, the investment manager shall place
following matters before the unit holders for consideration of:

(@) latest annual accounts and audit report of the SM REIT and its schemes, and a
report on performance of the scheme of the SM REIT,;

(b)  the appointment of, and the fixing of the fees of the auditor and the valuer; and
(c)  the latest valuation reports.

The matters mentioned in sub-regulation (6) of this regulation shall require approval of
unitholders of the scheme, where votes cast in favour of the resolution shall be more than
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©)

(8)

©)

(10)

the votes cast against the resolution.

Any information that is required to be disclosed to the unitholders of each scheme may
also be taken up in the annual meeting of the unitholders of such scheme.

Approval from unitholders of the concerned scheme shall be required, where votes cast in
favour of the resolution shall be more than the votes cast against the resolution, in case of
following items,—

(a) any transaction, value of which is equal to or greater than ten per cent. of the value
of the assets of the particular scheme of SM REIT,;

(b) any borrowing in excess of limit specified under proviso to sub-regulation (5) of
regulation 26U;

(c) any issue for which the Board or the recognized stock exchanges require such
approval under this sub-regulation;

(d) any issue, in the ordinary course of business, which in the opinion of the
Investment Manager or Trustee, is material and requires approval of the
unitholders.

Approval from the unitholders of the scheme of the SM REIT shall be required, where
votes cast in favour of the resolution shall not be less than one and a half times the votes
cast against the resolution in case of the following items, —

@ any change in investment manager including removal of the investment manager
or change in control of the investment manager;

(b) any material change in investment strategy or any change in the fees payable to
the investment manager by the SM REIT,;

(c) any issue of units after initial offer by a scheme of SM REIT, in whatever form;

(d) the trustee and investment manager proposing to seek voluntary delisting of units
of the scheme of the SM REIT;

(e) any issue, not in the ordinary course of business, which in the opinion of the
investment manager or trustee requires approval of the unitholders;

()] any issue, which in the opinion of the Board or the recognized stock exchanges,
requires approval under this sub-regulation;

9) removal of the auditor or valuer and appointment of another auditor or valuer to
the SM REIT,;

(h) change in the trustee;

0] delisting of the scheme of the SM REIT if the unit holders have sufficient reason
to believe that such delisting would act in the interest of the unitholders; and

M extension of time period as specified under clause (b) of sub-regulation (1) of
regulation 26ZI.

(11) The unitholders of the scheme of SM REIT may request any matter to be taken up in the

unitholders’ meeting of such scheme if ten per cent. of the unitholders of a particular
scheme by value, apply in writing, to the trustee and the trustee shall require the
investment manager to place the matter for voting in accordance with these regulations:

Provided that the request of the unitholders of a scheme for change in the trustee shall be
sent, in writing, to the investment manager, who shall, on receipt of such a request, place
the matter for voting in the manner as specified in accordance with these regulations.

Investor Grievance Redress

26ZN. The investment manager shall abide by the guidelines and circulars issued by the Board in

relation to the SCORES and Online Dispute Resolution for resolution of investor grievances
and disputes, including depositing such amount with the designated body as may be
specified by the Board.”

After Schedule I and before Schedule 11, the following shall be inserted, namely,—
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INSTR

“SCHEDULE IA
FORMS APPLICABLE TO SM REITS
FORM A

Securities and Exchange Board of India (Real Estate Investment Trusts)
Regulations, 2014

Application for Grant of Certificate of Registration as Small and Medium (SM) Real Estate
Investment Trust

[See Regulation 261 (1)]
Securities and Exchange Board of India
SEBI Bhavan, Plot C4-A, G Block, Bandra Kurla Complex, Mumbai 400051 - India
UCTIONS

1.  This form is meant for use by the applicant for grant of certificate of registration as a SM REIT.

2. The applicant should complete this form, and submit it, along with all supporting documents to the
Board.

3. This application form should be filled in accordance with these regulations.

4.  The application shall be considered by the Board provided it is complete in all respects.

5. All answers must be legible and all the pages must be nhumbered with signature/ stamp on each page
of the form.

6.  Information which needs to be supplied in more detail may be given on separate sheets which should
be attached to the application form and appropriately numbered.

7. Th
8. Th

e application must be signed and all signatures must be original.

e application must be accompanied by an application fee as specified in the Schedule 11A to these

regulations.
I. GENERAL INFORMATION

(@)

Name, address, telephone number(s), fax number(s), e-mail address of the SM REIT

(b) Name, direct line number, mobile number and e-mail of the contact person(s)

(©)

Whether the trust / investment manager or their associates or trustee is/ are registered with the
Board, the Reserve Bank of India or any other regulatory authority in any capacity along with
the details of its registration

(d) Details of infrastructure for conducting activities as a SM REIT
I1. DETAILS OF TRUST

(@)
(b)
(©

Write-up on the activities of the trust

Whether the trust deed is registered under the provisions of the Registration Act, 1908

Whether the trust deed has its main objective as undertaking activity of SM REIT and includes
responsibilities of the trustee in accordance with these Regulations (Enclose relevant extract of the

Registered Trust Deed)

I11.DETAILS OF TRUSTEE

(@)

(b)
(©)
(d)
(€)
()

Name, address of registered office, address for correspondence and principal place of business,

telephone number(s), fax number(s), e-mail address of the Trustee

Name, direct line number, mobile number and e-mail of the contact person(s)
Brief write up on the activities of the trustee

Details of registration as a debenture trustee

Details of infrastructure, personnel, etc. relevant to the activity as trustee of the SM REIT

Identity and address proof of the trustee and its directors
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(g) Whether the trustee company is registered with any regulatory authority other than the Board in any

capacity along with the details of its registration

(h) Copy of the executed trust deed
IV.DETAILS OF INVESTMENT MANAGER

(@)

(b)
(©
(d)
(€

(®

(9)
(h)
0]
)
(k)

0

Name, address of the registered office address for correspondence, telephone number(s), fax
number(s), of the Investment Manager

Name, direct line number, mobile number and e-mail of the contact person(s)
Legal status, date and place of incorporation/ establishment, wherever applicable
Copy of executed investment management agreement

Write up on the activities of the investment manager, including past experience in real estate industry
or real estate fund management

Details of the key managerial personnel including experience including past experience real estate
industry or real estate fund management, and professional qualification

List of directors

Identity proof and address proof of the investment manager, its directors
Shareholding and profile of the directors

Copies of the financial statements for the previous financial year

Net-worth certificate of investment manager by a practicing Chartered Accountant, not more than six
months old

Details of net-worth held in liquid assets, as required under these regulations

(m) Whether the investment manager has acted as manager to any REIT previously, which are registered

with SEBI. If yes, details of the same

V. DETAILS OF BUSINESS PLAN AND INVESTMENT STRATEGY

@)
(b)
(©
(d)
©

)
(9)

Investment objective and investment style

Details of proposed scheme offerings

Brief details of the assets proposed to be held under the scheme of the SM REIT
Fee structure

Migration plan of any existing persons, entities or structures to the structure of the scheme of the SM
REIT, including timelines, milestones and any other relevant details.

Details of current holdings and investments in real estate

Details of past activities in real estate

VI. DETAILS OF REGULATORY ACTION TAKEN IN THE PAST, IF ANY

(@)

(b)

(©

VII.

(@)

Whether the SM REIT or the parties to the SM REIT or their directors are/were involved in any
litigation connected with the securities market which may have an adverse bearing on the business of
the SM REIT or any order has/ had been passed against them for violation of securities laws. (If yes,
provide details. If no, enclose a declaration to that effect)

Whether any disciplinary action has been taken by the Board or any other regulatory authority against
the SM REIT or the Parties to the SM REIT or their promoters or directors under any Act or the
Regulations/guidelines made thereunder (If yes, provide details. If no, enclose a declaration to that
effect)

Whether SM REIT or the Parties to the SM REIT or their directors has/ have been refused a
certificate by the Board or its/ their certificate has been suspended at any time prior to this application.
(If yes, provide details. If no, enclose a declaration to that effect)

OTHER INFORMATION/DECLARATIONS

Declaration that the investment manager shall comply with the lock-in conditions as specified under
these regulations.
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(b) Declaration that the SM REIT and the parties to the SM REIT shall be fit and proper persons based
on the criteria specified in the Securities and Exchange Board of India (Intermediaries) Regulations,
2008.

DECLARATION STATEMENT (TO BE GIVEN AS BELOW)

We hereby agree and declare that the information supplied in the application, including the attachment
sheets, is complete and true.

AND we further agree that, we shall notify the Securities and Exchange Board of India immediately any
change in the information provided in the application.

We further agree that we shall comply with, and be bound by the Securities and Exchange Board of India
Act, 1992, and the Securities and Exchange Board of India (Real Estate Investment Trusts) Regulations,
2014, and any other regulations, guidelines or circulars as may be notified or issued by the Securities and
Exchange Board of India from time to time.

We further agree that as a condition of registration, we shall abide by such operational
instructions/directives as may be issued by the Securities and Exchange Board of India from time to time.

For and on behalf of

(Name of the applicant)
Authorized signatory
(Signature)
FORM B
Securities and Exchange Board of India (Real Estate Investment Trusts) Regulations, 2014
[See regulation 26L (1)]
Certificate of registration asa SM REIT

In exercise of the powers conferred by sub-section (1) of section 12 of the Securities and Exchange

Board of India Act, 1992 (15 of 1992), read with the regulations made there under, the Board hereby grants a
certificate of registration to

as a SM Real Estate Investment Trust subject to the conditions specified in the Act and in the regulations
made thereunder.

The Registration Number of the SM Real Estate Investment Trust is:

Date :
Place :
By Order
Sd/-
For and on behalf of
Securities and Exchange Board of India”
(4)  After Schedule 11 and before Schedule 111, the following shall be inserted, namely —

“SCHEDULE IIA
Securities and Exchange Board of India (Real Estate Investment Trusts) Regulations, 2014
[See regulations 261 (1), 26L (1) and 26R (2)]
FEES TO BE PAID WITH RESPECT TO REGISTRATION AS SM REIT

grant of certificate of registration.

Every applicant shall pay non-refundable registration fees of rupees ten lakh within fifteen days from the
date of receipt of intimation from the Board.

Every applicant shall pay non-refundable application fees of rupees one lakh along with the application for
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The scheme of the SM REIT, in case of initial offering or a follow on offering shall pay non-refundable

filing fees that is the higher of, rupees five lakh, and 0.1 per cent. of the total scheme issue size including

intended retention of oversubscription, at the time of filing of draft scheme offer document with the Board.

If the issue size estimated by the SM REIT differs from eventual issue size and thereby—

(@) the fees paid by the SM REIT is found to be deficient, the balance fee shall be paid by the issuer along
with filing of the final scheme offer document with the recognized stock exchanges, as the case may
be; and

(b) if any excess fee is found to have been paid to the Board, it shall be refunded by the Board to the SM
REIT.

Such application, registration and filing fees shall be paid by the applicant or SM REIT, as applicable, by
way of direct credit into the bank account through NEFT/RTGS/IMPS or online payment using the SEBI
Payment Gateway or any other mode as may be specified by the Board from time to time.”

BABITHA RAYUDU Executive Director
[ADVT.-111/4/Exty./818/2023-24]

Footnotes:

1. The Securities and Exchange Board of India (Real Estate Investment Trusts) Regulations, 2014 was published in
the Gazette of India on September 26, 2014 vide No. LAD-NRO/GN/2014/15/11/1576.

2. The Securities and Exchange Board of India (Real Estate Investment Trusts) Regulations, 2014 was subsequently
amended by the —

a.

Securities and Exchange Board of India (Real Estate Investment Trusts) (Amendment) Regulations, 2016,
vide No. SEBI/LAD/NRO/GN/2016-17/022, with effect from November 30, 2016;

Securities and Exchange Board of India (Real Estate Investment Trusts) (Amendment) Regulations, 2017,
vide No. SEBI/LAD-NRO/GN/2017-18/022, with effect from December 15, 2017.

Securities and Exchange Board of India (Real Estate Investment Trusts) (Amendment) Regulations, 2018,
vide No. SEBI/LAD-NRO/GN/2018/06, with effect from April 10, 2018.

Securities and Exchange Board of India (Real Estate Investment Trusts) (Amendment) Regulations, 2019,
vide No. SEBI/LAD-NRO/GN/2019/09, with effect from April 22, 2019.

Securities and Exchange Board of India (Real Estate Investment Trusts) (Amendment) Regulations, 2020,
vide No. SEBI/LAD-NRO/GN/2020/06, with effect from March 02, 2020.

Securities and Exchange Board of India (Regulatory Sandbox) (Amendment) Regulations, 2020, vide No.
SEBI/LAD-NRO/GN/2020/10, with effect from April 17, 2020.

Securities and Exchange Board of India (Real Estate Investment Trusts) (Second Amendment) Regulations,
2020, vide No. SEBI/LAD-NRO/GN/2020/16 with effect from June 16, 2020.

Securities and Exchange Board of India (Real Estate Investment Trusts) (Amendment) Regulations, 2021
vide No. SEBI/LAD-NRO/GN/2021/28 with effect from July 30, 2021.

Securities and Exchange Board of India (Regulatory Sandbox) (Amendment) Regulations, 2021 vide No.
SEBI/LAD-NRO/GN/2021/30 with effect from August 03, 2021.

Securities and Exchange Board of India (Real Estate Investment Trusts) (Amendment) Regulations, 2022
vide No. SEBI/LAD-NRO/GN/2022/100 with effect from November 9, 2022.

Securities and Exchange Board of India (Real Estate Investment Trusts) (Amendment) Regulations, 2023
vide No. LAD-NRO/GN/2023/123 with effect from February 14, 2023.

Securities and Exchange Board of India (Alternative Dispute Resolution Mechanism) (Amendment)
Regulations, 2023 vide No. SEBI/LAD-NRO/GN/2023/137 with effect from July 4, 2023.

Securities and Exchange Board of India (Real Estate Investment Trusts) (Second Amendment) Regulations,
2023 vide No. LAD-NRO/GN/2023/144 with effect from August 16, 2023.

Securities and Exchange Board of India (Real Estate Investment Trusts) (Third Amendment) Regulations,
2023 vide No. SEBI/LAD-NRO/GN/2023/160 with effect from October 23, 2023.
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